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3eer / ORDER

PER ANIL CHATURVEDI, AM :

This appeal preferred by the assessee emanates from the order of the

Ld. CIT-3, Pune, dated 12.03.2019, for the assessment year 2014-135.
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Swaraj India Industries Ltd.

2. On the date of hearing, Ld. AR for the assessee filed a letter dt. Nil
wherein he submitted that he does not want to press the appeal and
requested to withdraw the appeal. Revenue has no objection in assessee’s

withdrawing the appeal.

3. We have heard the Ld.D.R. and perused the material on record. In

view of the request of Ld. AR for the assessee to withdraw the appeal,

appeal of the assessee is dismissed as withdrawn.

4. In the result, the appeal of assessee is dismissed.

Order pronounced in open Court on 17t day of January, 2020.
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